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T he Commissioncr,

Suate Tax / DOGST,

Department ol Trade and Taxes,
GMNCTT of Delhi,

Yyapar Bhawan, 1.1 Estate,
New Delhi - 110002

Subject: Representation secking issuance of instructions for
service of GST Show Canse Notices and Demand orders through
Ypeed Post, in addition to service through the GST commaon porial,
in the interest of (axpayers at larpe.
Dear Sir,
At the outset the Sales Tax Bar Association (Regd.), Delhi, wishes vou
a Happy Mahunavmi and Dussehra. Wo respectfully submit this
representation seeking issuance of appropriste Instructions for sending
GST Show Cause Notices and Demand orders through Speed Tost, n
addition to making them available on the G8'1 common portal.
1. Background and reference to Rajasthan instruciions

While has  facilitated G

electronic  comumumicalion

administration, notices uploaded on the portal may occdsionally

_——esgape the attention of taxpayers due 1o inadvertent oversight,

im,L of timely awareness, teehnical difficulties or other practical

ﬁ}*_ﬁ mmtmmu. ‘This may result in missed reply deadlines, ex-paric

VA
ik L;;u,-ns:l-,,fls recovery proceadings and avoidable litigation.

.-"li_'. — N
In this regard, we invite your kind atlention to the instructions
issued by the Chief Commissioner, State Tax, Rajasthan, vide
Reference No, F17 (134) ACCT GST7 2017/ PART - 11, dated

E-rra : sthaifiisalestoxbarim, URL © wessslestaskar cim



www.taxguru.in

17 Dctober 2026, The Rajasthan Department has directed thal TORM GST DR
(1 Show Canse Notices and FORM GST DRC-07 Domund orders wvolving a
total demmand of 21,00,000 or more, issued under Sections T3, 74, TdA or 122 0l
the applicable (%1 enactments, shall additionally be sent throuweh Specd Pos
within tifteen days of 1ssuance through the GST portal.

The instructions clarify that postal communication is for intimation only
and that the deemed date of receipt continues to be poverned by the applicuble
swatutory provisions, A copy of the said instructions w enclosed for ready

reference,

Need for similar instructions in Delhi

The Association submits that a similar mechanism in Delhi would strengthen
{axpayer awareness, facilitate timely responses, reduce ¢x parte proceedings
and avoidable litigation, and promote transparcncy and procedural fairness. It
would also provide an additional record of communication and strengthen
administrative monitoring, The proposed mechanism would be particularly
bencficial in the following respects:

(a)  Protection of the opportunity to be heard;

{b) Reduction of ex parte proceedings and avoidable Titigation;

(¢} Improved communication and fransparency;

(d) Greater confidence in tax administration;

(¢) Administrative accountability.

The Association respectfully submits that an additional mode of inliration
through Speed Post as a stipulated method of service of Notices, Orders,
Necisions, Summons and other communications under Section 16Y9 of the
CGST Act, 2007 would constitule a reasonable and henelicial adminstrative
safeguard, particularly in cases involving substantial tax demunds, Such a
measure would strenplhen communication between the Department and

taxpayers without displacing the existing electronic mechanism.
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The proposed measure is not intended Lo replace electronic service or aller
slatulory timelines, but merely 1o supplement the existing mechaniso i the

interest of cllecive communication.

In view of the above, the Association respectfully requests your good ollice w.

(i) lssue similar instructions Lo the concerned proper officers far sending
DRO-0] show-cause notices and DRC-07 demuand arders involving o
total demand of 21,00,000 or more through Speed Paost in addition o
their availability on the GST commmon portal.

(i}  Prescribe an appropriate dispatch timeline, preferably within fitteen
days of issuance through the portal, and provide for maintenance of
dispatch records and supervisory moniloring,

(i) Consider cxtending same facility 1o other significant  GS1

communications, wherever appropriate.

W trust that this modes! administrative measure will promote taxpayer facilitation,

procedural [aimess and a more wansparent GST administration.

We request your kind consideration and issuance of appropriate nslructions in the

larger public interest.

'Thanking vou,

Yours faithfully,

For Sales Tax Bar Association
ey Alang

| Sanjdy Sharmal [Marendra Kr. Sharma]

President Secrotary
() 9810071545 (M) 9E11948733

Encl.: Copy of instructions issued by the Chief Commissioner, State Tax, Ralasthan, bearing
relerence Wo, F17 (134) ACCT/GSTA201 TPAREIL dated 12 Octobar 20246,
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1_}'} Goverpment of Bajasthan |' 'r'w_*
e‘.iﬁ ﬂ Commeercinl Taxes Department b
Ttk www_rajlax.gav.in R,
FLY L3 ACCTTAGST201 T PART-I Lrate: As per | -siun

Al Special Commissioners’ Additional Commizsioners:Toim Comntissioners:
Depury Corniissioners JAgsistant Comoissioners,
wlite Tax,
Rirastbun, Japur
subject: Instructions regarding mtimation of Shew Cause Batices 2nd Demand
arlers dssucd by the Proper OMcers under Sections 73, 74, T4A ar 122
ol the Rafasthan Goods and Services Tax Act 2007 by post,
In pursuance of the repular Teedbacks aud representations reecived from the
endle and Industey and varions Judicial pronouncement underlving the necessin ol
vammuniciling the notices and orders Tssued under the prowisions of GST law alan by
post, the need for communivaling the notices and arders under GST o the taxpuyers
by registered’speed pest in sddition o the designatid porcal has been incrensinely Telt
[ exercise ol the powers conterred under Section 168 of the Rajostfon Goods
and Services Tax Acl, 2007, ¢ is hereby direcied a5 uoder:

The Show Cause Molice in FORM GS 1 DRC-O1 am) the Demand Order in
FORM G517 DRO-OT issued onder Seetions 73, 74 744 or 122 of the RGST Al
2017, CGST Avl. 2017, section 20 ol the 1G8T Act 207 andl the relevant pravisions
of the Lieods and Services Tux (Compensation e Slales) Act 2017 bFaving 1oz
demand amounting e Rupees enc lakh or more, which bave already been issoed and
served upon the taxpayers throuph the GST commoen portal by the Proper Officers.
shall, additonally, be sent g registered postspesd post with acknewledpemen|
dug, to the pevson e whom L s lended o his awtharized representative I any, 4l his
st known place of bdusiness or residence by the Proper Officer converned for the
purposy of intimation only.

Such notiees or orders shall be Jeemed o have been received by the tavpayer
on the date of making it availsble on GET common porial in secordance with clagse
tchy ot sub-section (17 and sub-scetion (21 o Section 169 of the said Al

The Jurisdictional Mroper OTcer shall enswre sending the inlimation regasding
b dasuanee of Show Caose Nolive or the Demand Ordor, g the case may he, within
fitteen davs of issuanve of such notice ar ender tbrough the GST vomman poceal, He
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wilD rnmiviain the dispatch register of Intimatian of all such notices orders in his office
ancl monitar the same oe fartnighitly basis.

The Additiona] Commissioner 6l Siate Tax ol the districl shall aufervise and
countersizn e dispateh registers maimained office-wise on menth I busgis.

[Anwnullii]
Chiel Comumissioner,
State [ax,
Rajastban, Jaipur

FLY {154 ACCT/GSTA201 7
Copy o tilowing for infarmation snd neceasary setion:
1. Chiel Commissicner, CGST & Central Txvise, Jaipur Zone, Jaipue.

Dt

2. PS5 lo Chicf Conmissioner, State ax, Rajasthan.

Ao doine Sevrelary, Finance (Tax) Department, Juipur,

4o Additienal Commissioner (F1) Toe spleadivg i1 ug Drepartment™s wehsits
AR e i I and on e wish portal RATVISTA, (11 Taipur,

g

- Assl, Dhrectos. Public Relstions, C 1D, Juipoar for pulbliciny.
b, Guard tile

Chiel Comumissioner.
State Pax,
Rajasthan, Jaipur

TE0141-2227552 (Q), 2227553 (Fax), e-mail :comm-ctd @ rajasthun.gzov.in
Pags 20 2

sy s e by
£ BMANDHI PALAMIE S sky

a K Giesigratt o Carnnizin
. '-Iﬁl;:u-.;"-'—mu s Dize e 200G 1115 7928 7
ERL R "4 15T



